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ORDER
PER SATBEER SINGH GODARA, JM:

This assessee’s appeal for assessment year 2010-11 arises against
Commissioner of Income-tax (Appeals), New Delhi DIN and order no.
ITBA/APL/M/250/2023-24/1059153361(1), dated 28.12.2023, in case no. CIT(A),
Delhi-27/10078/2009-10, in proceedings u/s 271(1)(c) of the Income-tax Act,
1961, hereinafter referred to as the ‘Act’.

Heard both the parties. Case file perused.

2. Learned counsel appearing for the assessee submits that assessee herein has

filed application dated 16.12.2024 stating that for the impugned assessment year, it
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has opted for settlement under the Direct Taxes Vivad Se Vishwas Act, 2020(2.0).

The Revenue is very fair in not disputing all these averments at this stage.

3. This assessee’s instant appeal is dismissed in above terms subject to all just

exceptions..

Order pronounced in open court on 19.12.2024.

Sd/-
(SATBEER SINGH GODARA)
JUDICIAL MEMBER
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